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CcEN TRAL ACMINISTRATIVE TRIBUNAL PRINCIPAL BEN CH

0.A.N0,1231/99

New Delhi: this the A7/ day of May,1999%
HON '3L B M R.S. Re.ADIGE, VI CE CHAL A1 AN (R) .

HON 'BLE MRS, LAKSHIT SUAMINATHAN, ME18ER()

Uo-SK R0

s/o shri V. Gurunurthy,

R/lo 39, Pandurangapuram,

Visakhapatnan, .
Andhra Pradesh ees e e Appllcanto

(By adwcate: Shri A.-K._Behera') »
Vgrsus

hion Public Service ommission,

through its Secretary,

Oholpur Housey -
ghahajahan  Rad,

New Delhi «011 +» o Raspondent,

0 RDER

HON *BLE M R, 5o Re ADIGE, VICE CHAL A1 AN (8)a

ppplicant impugns respondents' letter dated
15.2.99 (mnexure~A/1) rejecting his candidature for
CsE( Preliminary ) ﬁxam.1999 schedul ed for 30.5.99 on
the ground that \ijaywada Centre opted by him is not

one of the prescribed centre for ths exam.

2, ' Heard. applicant’s counsel Shri Behera.

3. A perusal of the advertisement app earing in
fployment Neus for CSE (Prelim), 1999 makes it clear
that W jayayad is indeed not ong of the prescribed
C.entpe for holding the exame, The exam.instructions
g ecifically directs candidates to fill up the application
foms fully and ocorrectly, failing which it is liable to

be rejected.

4, poplicant's oounssl has not.been able to
ive
establish that applicant indeed didE\is op tion to appear

at any one of the prescribed centres for the aforesaid

a




.
L.

- 2 -
exans and under the circunstance respondents cannot be

faulted for rejecting his candidature.

Se shri Behra has gnphasised that respondents
should act fairly and in this connasction cites 1991
(4) sccC 54, but the exame rules are applicable

for all candidates and if applicant by not filling
in the application fom ocorrectly and giving ong of
the prescribed centres from where he opted to appear,
respondents cannot be said to have acted unfairly

in following the rules and rejecting his candidature.

5.:’ However, nothing contained in this order
will preclude UPSC from themnsel ves adnitting the

applicant in the aforesaid examination, if they so

- consi demﬁf’{.

2.  This Op is disnissed in limine.

AN A bege

( MRS, LAKSHMI SummINATHAS ) ( SeReADIGE )
‘ mEMBER(I) VICE CHATAMAN (A) .«
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